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Shri Aurchinde Ghomi: May 1
know whetber Jamair Company ana
Kalinga Airllnes are completely
directed and managed by foreigners’

Shri Mohiuddin: In Jamair Com-
pany the Managing Director 1s a
foreigner, but the majority of the con-
trolling shares are held by Indians 1
am not aware of the Kalinga Airlines
It 1s a proprietary company

Shri Aurobindo Ghosal: May I know
the number of aircraft owned by these
companies and the profits made by
them 1n 19857 and 1958?

Shri Mohiuddin: Regarding tne
number of aircraft I do not think they
ure more than 10 or 12 The profit

figures for 1857 and 1958 are not
available

Shrl Ansar Harvani: May I know
it the Government is aware that a
number of private Indian owned com-
pames, which are apparently owned
by Indians, are really subsidiaries of
the foreign companies?

Shri Mohiuddin: No, Sir, 1t 1s not a
fact

Shri Joachim Alva: Has Govern-
ment set a deadline to see that most
of the foreign companies are owned
and managed by Indians?

Shrli Mohiuddin: No I do not think
there is any rule or Act under which
this deadline could be set

Shri B. K. Gaikwad: May 1 know
the number of private Air companies
which are purely owned by Indians”?

Shri Mohinddin: As I have already
mentioned, out of six in three com-
pamies the foreign nationals hold
shares, though not majority shares
The rest are wholly Indian

[

Shri Panigrahi: May I know
whether profit figures of Kalinga Air-
lines for the year 1857 are not avail-
able yet with the Mmistry®

Shri Mohinddin: No, Sir The profit
and loss accounts are flled with the
Company law Administration

APRIL 9, 1860
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Shri Bangshi Thaknr: May I know
whether it is a fact that one Mr.
Patnaik of Ornissa is the proprietor of
the Kalinga Airlines?

Shri Mohiuddin: As I said, Kalinga
Airlines is a proprietary company

Shri Jaganatha Rao: May I know
whether there is any proposal to
nationalise these companies®

Shri Mohiuddin: No

Shri Ramanathan Chettiar: May T
know whether any special concessions
are given to any of these companies?

Shri Mohinddin: No, Sir
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Shri Ayyakannu' May I know the
number of times the alarm chain has
been used on account of confinermeent
m the train®

Mr. Deputy-Speaker: It has beer.
hberated now, we need not worry

Shri Harish Chandra Mathur: In
view of the fact that the Railway
Act has been amended and enhanced
purushment has been provided fo: the
improper use of alarm chains, may I
know whether the Government will
now revise their decision and think of
effective administration rather than
resort to such sort of methods?

Mr. Deputy-Speaker: It 1s a sugges-
tion for action

Shri Harish Chandra Mathur: I want
to know when they introduced this
whether they had this in view or not

Mr. Deputy-Speaker; That 15 & sug-
gestion which the Government should
consider

CHAITRA 19, 1881 (SAKA)
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Shri Harish Chandra Mathur: May 1
know whether Government have con.

sidered this viewpoint or not and, if
not, why not*

Mr Deputy-Speaker: The Minister
can reply if he wants

Shri Shahnawaz Khan; We bhave
said on more than one occasion on the
floor of this House that our main diffi-
culty 1s not imposition of fines or en-
hanced punishment but lack of public
co-operation. When somebody pulls
the chain and our railway official goes
to find out who pulled the chain no.
body helps him to find out the culprit.

Nt A W H ag I [
g fw afemm ¥ fesat § a7 gfas: wy
o g’

|t T wi oW ¥ fad w3
AT SART AT &

st agnlt AT a7 TEA AT E |

Shifting of Western Rallway Head-
quarters

*1757. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to state:

(a) whether the Railway Board
have since reconsidered their dec:-
sion regarding the shifting of Western
Railway Zonal Headquarters from
Bombay as recommended by the
Rstimates Committee, and

(b) if so, the nature of the decision
arrived at?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
After giving the matter their fullest
consideration, the Government have
come to the conclusion that the shift-
ing of the Zonal headquarters office
of the Western Railway from Bomoay
was neither feasible nor necessary
from the operational point of view

Shri T. B. Vittal Rao: May I know
if the Estimates Committee have again





